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Judgement

Devadoss, J.—The only point; urged in this second appeal is that the defendant
was appointed to a new office and that the plaintiff who has

the preferential right to it is entitled to claim it. From the proceedings it is clear
that the Collector directed one of the officers to be dispensed with

and the other to be retained. This proceeding of the Collector was under the
Proprietary Village Service Act of 1894. In accordance with the

direction of the Collector the landholder acting u/s 15(2) dispensed with the
services of one and retained the services of the other. It cannot be said

that the person who was retained in office was newly appointed to that office. He
having been retained in the office the plaintiff has no right to the

office by virtue of any hereditary right. The point has been properly decided by
the lower Courts and there is no reason to interfere with the decree

of the Suborinate Judge of Rajahmundry.

2. In the result the appeal fails and is dismissed with costs.
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